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 Misc. Order No. 50177 – 50179/2017 

 

Per: Justice (Dr.) Satish Chandra: 

 

All the three appeals alongwith present applications have been filed by 

the appellant.  The appellant has also filed copy of TR-6 challan where 

necessary pre-deposit @ 7.5% has been made.  Learned AR for the Revenue 

confirmed the same.  When it is so, then all the appeals are restored to its 

original number. 

2. Miscellaneous applications are allowed. 

3. Registry is directed to allot regular Appeal number.  List all the appeals 

for final hearing on 01.05.2017.  

(Dictated and pronounced in the open Court). 

 

 

(V. Padmanabhan)                                      (Justice (Dr.) Satish Chandra) 

Member (Technical)                                                                        President 

 

Pant 
 


